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PROTOCOL BRINGING UNDER INTERNATIONAL CONTROL DRUGS OUTSIDE
‘THE SCOPE OF THE CONVENTION OF 13 JULY 1931 FOR LIMITING THE MANU-
FACTURE AND REGULATING THE DISTRIBUTION OF NARCOTIC DRUGS, AS
AMENDED BY THE PROTOCOL SIGNED AT LAKE SUCCESS ON 11 DECEMBER 1946

Pazsmmiz
“The States Partses 1o the presest Pritocal,

‘drugs, partloularly synthetio drogs,
of producing sddiction, hut not covered
Ly the Conveation nl 13 J'n.ly 1631 for Limiting
the Mannfacturs an hﬁ Thstribmtiog
ul Warvotic Dm.u amended by the Protocol
sigmnd sl Lake Success on 11 Decermber 1946,

Tesimme to supplement the provisions of that
Cnuvmdm and ta plnne thesa drugs, inchading

L compounds containing
p.n-duru-hnllnhﬂm—lo Fimit by

intrrnational agreement their manulacture 1o the
woeld's Ingitimate 15 for metdical amd
sfantific purposes and to regulste their distrilio-
tiom,

Reavmwe the importanes of the universal
upplication of this intemnatipazl agreement and of
i earliest possible entry info force,

Have mEsonvEn to cooclude & Protocol far
that purpose and bave agreed upon the following

Cuarres I Conrnos

Anmicie 1

1. Any Seaie P o the Trotocal
VELh somaslo 3 g .J..'i”ﬁ,.,.,h
uudinrme&imlnruﬂald’m rposes und
which the Convention of 13 July l9ﬂldnunm
|pp!g.hllublala:humkinddlhaulndw
dusctive of the same kind of karmiul effocs as the

“dpvpmﬁodmmmhl. panagraph 2, of the
Canventean, Mmdnnﬂuﬁwiow
effect, with all material in

M.w:blkwury-umudnllhﬁ

Watiatis, whe shall trasemit it immediate)
aibsirr Stapes Parties (o the present
Commission on Naseotic Drugs of the Econnmic
and Socinl Counel wnd w0 the Werld Health
Organimtion,

2. 1E the Weald Health Organiestion finds that
P e b canahin i aeedicoil i
llm\urni;mwrdml;lnl product capable of

ﬁwlmm shiall de- -
ad-“imh. drug shall fall:

(o) Under the regime laid down in the 1031
Comvention for the drugs il arti-
ole 1, parageaph 2, wp'f of that Con.
wention or

(4} ummmmudeMIW
Cosventicn far the drsgs.
cle 1, parmgraph 2, group .dlhn&m-
wention.

mmunﬁmm

st i immedistely {0 all
States Meenbers of the United Natioas, to mon-
member States Parties 10 this Protocol, 10 the
Commbssion en Narcotic Drags and ﬂumn-.
nent Contral Board,

P it ot R

Mm&unldhaﬂnﬂaﬂﬂmmnhf}dm

& desision ander paragraph 2 (o) or (4] abave,

oot o ol £
Fa in o the a

o by the 1931 Camventinn.




pmmp&lollﬂﬂe]ﬂlﬁsﬁmhlhlﬂ

applicable to drugs -per.iadin article 1,
gnp'h!.pwp I, of the 1931 Cn-‘mlmnlaml\‘[
;plyhﬂud:-‘hqmﬁnn.
e decisbon or findiag of the
Hnlh nimtios, I the Commission on Mar-
cotic Drags decides that sch measures should

pwhinmlly npply ﬂm Mw shall hm

of the United Natbons to h%mm.umm
Protgen], mewnrldﬁulﬂi ization and thy
Permanent Central Board. sald mensures
shall uuwnpnn be applied provisioally 1o the
drg in guestion,

Amricee 3

dn'r deeilon mmm under articls 1

may be revised in the

]]Ihl n”nnhr experionce, In accardaren with
the procedure provided in this chagter.

Coarrem 1L Gewgnar. Provisions

AuricLe 4

The present Protocol does not tvnpl;lbom
cpum.md]mmlo 1, coea beaf or

s defined in article 1 of the International Con.
wventiva. relating o Drugs sigmed at
Geneva o 19 February 1925, or to prepared
apium as defined in chagter 1T of the Internathona]
Opfum Conventlan signed at The Hagie on
23 Jammry 1912

AnTicie 5

1. The preset Protocl, of whic the Ghinesr,
Engfish, French, Russian and Spanish texts are
equally auhentic,shal bo gpn o sguatne

£ the United
Nlmmdlbnnlnnymmmht&luln
which an fnvitation has besp by the
Eeonomic and Social Counsil,

2, Any such State may:

(o) Signwithout reservstéon as fo aceeptanee;

(8} Sign subject to scceptance and s
quently acespt; o
e} Aconpl.
Acze shall be effected by the depesit of
arm-rmmnhhuh-mw;cag:ld
e Ursibed Natioes,

AsTicee 6

the axpiration of r]:kq;hpiolbwhglhedn,nu
which erntyfive or more Scates have signod it
witheat reservation, or aceepled it in accordanes
with article 5, provided that such States I‘ﬂl‘&hﬁ
France, Netherlands, Poland, Switzerland, Tur.
ke, Undied Kingdom, Unfon of Soviet Socialist

Tepiablics, United States of Amariea, Yirgoskrvia,

Anmicie 7

A State which hes slgned without reservation as
10 Beeepaanee; of secepbed pursaant 16 articls 5,
shall become 2 Paﬂy e this Protocol apen jts
entry ints frea ar upon the expiratisn af thirty
days ollowing the date of sseh signatore. or
weeeptance, if sxecuted after its entry nto foree.

Anmicer B

Any State may, at the time of signature ar the
dupesit of ita formal instrument of szceptance or
thersafter, declare by noticatio ad.
dressed to the Secretary-Goneral of the Unized
Nations that the present Protocs] shall extend to

ar amy of the territories for which it bas neer-
mhml mpaluiiﬂhly. and this Protocal shall
exiend ferritory or berritories nmclnﬂu
ol receipt of this wuﬁuum Iq' the Seuuny
Genersl of the United Natines

Anmicee 9

Adier the explrstion of five: from the date
n‘ﬁumn‘mfnmnf&mnl Protocel,
any Statn Party to the present Protocol may, on its



which it hes international respongibility, de-
nvanies this Protocl by an ,..mmm-nﬁn;

ted wilhi th of the
deymmﬁ-:u e Socretnry-General

The denunciaticn, f received by the Secretary.
Gwdouwhﬁuulhirlldﬂyeflu nw_l
year, shall take fict on the first day of January

year, snd, if ruceived nfter
first day of July, llmllllkedkuulﬂlhldbem
recoived om o before the first day of July in the
snceseding year.
Anmicis 10
s Qe Genwn, of (e Unkd Netkin

mm-ﬂus::mdmdmhmusmas

of all signastares snd acceplinces recsived in
nmd.lmuiﬂ:lhuzmlﬂ!mundnhﬂwﬁgﬂ
ieles B and 0.

Armicrs 11

In d with Article 102 of the Ch
el’ the Uulled Nu:h\u. m.p:ml Protoca] ahall

Secretary.General of the
mﬂ-mmﬂ.hamﬂ.mmn

I rarvm wasnzor the undersigoed, duly
anthorized, have signed the present Prolecol an
behalf af their respeciive Governmests,

Dowe st Paris this nineieenth day of November
one thansand mine bundred and forty-sight, in o
:':zlu copy, which shall mm‘gedyawhd in the

ives af the United Nati certified trus
copbes of which shall be delivernd 10 all the Mem-
burs of the Unbiad Natioes and 10 the moa-member

5 and 6.
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PROTOCOLE PLAGANT $0US CONTROLE INTERNATIONAL CERTAINES

DROGUES NON VISEES PAR LA CONVENTION DU 18 JUILLET 1931 POUR

LIMITER LA FABRICATION ET REGLEMENTER LA DISTRIBUTION DES STUPE-

FIANTS, AMENDEE PAR LE PROTOCOLE SIGNE A LAKE SUCCESS IE
11 DECEMBRE 1946

Priasmune
Les Etats parties au présent Protocsle,

CoNSIBERANT que Jes progrés ralisés par ln
dnmnnthyhumneehwumndgmumr.m
1a déeouverte de dm.;nu.nnlmmldo

rlm'humm-
mnnie.wdemuneupu mumdhls
juillet 1931 poiur limiter b fabrication et
menter b distriburion des amim
par e Pratogsle signé & Lake Success Jo 11 dée
ermbre 1946,

st compliter les dispositions da cetie
Comvention ef placer sean rontrile tant ees
dregues qoe b préparntioss gul en sont Saites e
lu iyl e contiennent, e fagom i Tmiter
“apeond intemational leur fabrication
-nbunl-ﬁgdmndu-mdopnmlnnqn
midioanx et scientifiques et véglensenter lour
distrituitice,

Comvaiscus de Nimpartance qu'il y & & e que
g g mal bl AhSmall

spécifiées i artiele premies, 2, ds
Tadfite Comvontive, = avisera Jo 3 0 gincral
ele |'"Chrganisation des Nutions Undes, en bai tans.
mettant rensed i

rensetpnements transmis mux mutres Exnls parties
;u prisent mm&:.:‘]u qu's In Cmmﬂﬁﬂnn

wt -
T oo ot 8 .

2. Si I'Orgenisation mondiale de le santé
comstate que |z drogoe en question est siumceptible
dmhhn:lomn]nmd‘ﬂrl trameformis
en un procuit susceptibly d'engendrer la o
cuminte, u[hlndqmn Ton dolt appliquer &
catte drogue:

a) l.negﬁm!lnb]lpnhccnwndadel‘)ﬂ
pour les drogues apéeifiées o Tarticls
premier, paragraphe 2, ‘nmp-l de cetle
Convention; ou

#) Lerégime itabli par la Conyention de 1931
poar lu drogues spécifides & Dartiche

appliqué et entre en vigueur b plies 108 possihle,
O iecan: dénblir im Protocale & oot effut ot
e des dlipuitions soivantes:

he 2. groupe 11, de cette
vamdan.

T Tusi e

Caarrrrz ), Comvabie

ARTICLE PREMIEZE
1. Toul Ehl L] it Pratocole, qui
Mdmgnu -Mhnmou provant éro
paur dus besniss midicenx ou sciensi-
Eg;u, et I elle la Conventhon dn 13 jubllet
1o app pas. =5t suseeptible de provo:
it mémes gimoe st ire des

nﬁwduum-unnnmhluqnu)admm

réwémmm

pmm,dﬂunﬁawww-e

ﬁmdﬂ?&ﬂmﬂm.q\ﬂ
imméditement

‘{unm
Unies ot aux Eiats non memdires parties o o
Protucale, sinsi qa'd Ia Commrission des stapé-
Ffiarts ot au Creitg oeniral permenent.

4. Diés de o communiciion du
Secrdtuire rémpnm] tion: des Nations
Unkes motl e diciaion prise . verty du

poarmgraphe 2, dmh-}wb}d—mhzm



pamties i ex Protocale ﬂpuml lndmgmm
qm‘i‘arﬁ@m o
ventlon de

Anmeis 2

La Commission des stupéhants, & lénupﬂon o
L notificaiion Jm Secoétaive général de I'Organisa.
dnnduNnimsUﬂJt.wmmlwhuveﬂldn

1 de Farticle premier du
Pmmmt examiiners anasité que
mesires applicablis anx i3 eomprises dans
l'midn premies. &g 2, groupe 1, de
dnhlﬂsl dhlvant upg!qw
i

AnTcie 5
L La priwent Protocole, dant les textes anglals,
Tanh ot 28

1o, restera ouvert s o & 'acenptation
hmhhmhmdm Unies nz.amu
I Etats non membres surquels use Invitation
aura Mmlwlhwluwﬂmm
migque 1 social,

2. Chacun des Etate paurma:
a) Slgnur ane réserve concurnant ['sccepta

] Slgm' wous riserme d'dcceptation et ace
cepter alifrieurement; on

ml-nu-m droque en questian, ) Aceapter.
-mhmdmhmdwadel'ﬂrynl
m?-duka:h-muhdmdmm Vaccepiation sea_effective du_{ait_ gu'um

mesures deivent fire

cette dicision sera mdd:h[thh
Secrétairn de ['Organisation tana
i e pirtiss um présat Protoodls, &

POrganisation mendisle do Iulnliaun&-nli
permanent. Lesdites mesures seront alor

Anricie 3

Lumdlniw:kmni rises en yertn de

rlmnlepimduﬂellrli:u 2 da puh:;

Pmmnkmunéwwad en-wuwl
et confarmément &

I'expérience acquise et 12 procé-
harm étabilie dans ls prisent chapitrn.
Corrmae Tl Durosrmoss cEsknies
Asticie &

Le présent Protocole n'est pas ﬂzpﬂu& i
Vopium brut, & Popitm médicisal Temille
mmmMmmdlln.bhqm :omdd'-m
3 Tarsich g

concemnaiit fes drogees nilsililes, signbe i Genive
e 19 févries 1925, non phus qu's 'opium préparé,
tel quil est défini au chapitee 1T de la Convention
Internationale de Topium signée & La Haye Jo
23 junvier 1912,

-ha i hsmmgininl:‘l’l)&
iy
des Naticas L

Antecie 6

Le prisent Protorole entrera en viiesr aprin
Pexpiration d’un délal do trente joars 4 compter
dis jour ois il sura 616 signé saas réerve o8 acoplé
milnlpﬁ-ui]'mlﬂe.')wmm
du vingt.cing Etats comprenant eing des Fiate
suivants: Chine, Etats-Unis d* Amérigue, France,
PaysBas, Pologne, N.uy-ml.lnl Suisse, Tehios-
.Imq'nk, "Turquie, Union des Républiques so-

» Yougaslavie.

Anmicer T

Tout Etat gl aisra signé sans. réserve coneer-
mlt"mepnn;n]: :ﬂqw Panen mpeimnl
div kP article
i ce Protocobe dis s et en ¥
Texpication des trente jours saivant

eur oa &

e
que le Protocole soit alues entré en viguesr,

Anmicx §

Twuzuha.hnmwudwapna.
son instrument formal d'sceepeation, ou i o'im-
ports quelle date ultérieure, peut déclarer, par



adressin au Secrétalre génial de
m.-gmnnu des Nations Unies, que le champ
&application du présent Prolocole .md}:;::
ou partis de territoires qu'il représente sur
internatiomal, et ln ptéu‘:u Protocole s appliquars
4 territaire ou aux lemvitelres mestansis dens In

nnnhzmua

Anmices 10

La Secrimire pindral de I'Organbsation des
MNatinns Unies notifiers & tous les Membres des
Nations Unies o1 #us Etsls non membires men-
tigenés auk articles 5ot & foutes les eignasures of
m;numlxuumdueu nrticles o1

dal‘Drpuu-nnu des Mations Unies,

Anrcis 9
APexpiraibon d"un délai e cing ane § partir de
P'estrée en viguear du présent Protocale, tout Etay
i present Protocole peut, en son propre
moen, o1 nn- o tel ou tebs des territoires qu'il
TEpréstnts sur intermational, dénoscer ce

termes dea articles & o1 9
Apmicee 11
mwarm.ﬂ. 102!‘1!1!&11’5}:
Tn Secritaire géniral do [Organisation des
mmumn.hman-mnﬂw
Eammwus. Iuwmp(:,ﬁhnunmmd-

Protocals mimwmmwm 3
da Su:rsf:"n géndral de 1'Chrganzsatic F;H
Nathons Ules,

Catte dinonciation, & olle est veguo par lo
Secrunire: gingral J T juillet une. annén
ou sniEricusement i cette dite,

drendrn effet Jo Ler jenvier do année suivasts, et,
s elie est regue wpris ke Ter juillon, ells prendm

dum_dellummngnz be Lo jmillet de
Tapnée suivante ou antézicurement & cetle date,

Gnumnﬁ nupwd{n.

eartifies conli
muﬂullwhﬁu"w&udmﬂu\!m
Tinaes et sux Etsts non membres mentionnés sux
articles 5ot 6,
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NPOTOKOJ

PACMPOCTPAHAIOWAR MEMAYHRAPOLHBIA HOHTPONDL
HA NEHAPCTBEHHLIE BEWLECTBA, HE NOANAJANILME
N0j, AEACTBHE KOHBEHLMA OT 13 MIONA 1931 FOJA
06 OFPAHWYEHHM NPOM3BOACTBA
W PETYMPOBAHHA PACTIPELENEHUA HAPHOTWMECHMX CPEACTB,
G W3MEHEHWAMMW, BHECEHHBLIMA B HEFD NPOTOHONDM,
NOAMMCAHHLIM B NEAK COMCEC 11 LEHAGPA 1946 rOfA

GFBEIERENRWE HARTE
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CERTIFICATION

| hereby certify, that the attached
document is a certified true copy of the
Chinese, English, French, Russian and
Spanish texts of the Protocol Bringing
under International Control Drugs
Outside the Scope of the Convention of
13 July 1931 for Limiting the
Manufacture and Regulating the
Distribution of Narcotic Drugs, as
amended by the Protocol signed at Lake
Success, New York, on 11 December
1946, done in Paris on 19 November
1948, the original of which is deposited
with the Secretary-General of the
United Nations.

Chief, Treaty Section,
Office of Legal Affairs

CERTIFICAT

Je certifie que le texte ci-joint est une
copie conforme des textes anglais,
chinois, espagnol, francais et russe du
Protocole  plagant  sous  contrble
international  certaines drogues non
visées par la Convention du 13 juillet
1931 pour limiter la fabrication et
réglementer la  distribution  des
stupéfiants, amendée par le Protocole
signé a Lake Success, New York, le
11 décembre 1946, fait a Paris le
19 novembre 1948, dont l'original est
déposé auprés du Secrétaire général des
Nations Unies.

Chef de la Section des Traités,
Bureau des Affaires juridiques
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Palitha T. B. Kohona

United Nations
New York, June 2005

Organisation des Nations Unies
New York, juin 2005
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